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"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian | [SL.
EXpreSS (P) Limited cannot 1 glal\rjw;elz_ I?Il; tm .corporate debtor along with PAN/
be held responsible for such
contents, nor for any loss or
damageincurredas aresult of , Gujarat, India, 380051

. . . 3 | URL of website, NA
tfransactions with companies, 4 | Details of place where majority of fixed assets | Possession of the fixed assets are yet to be received
associations or individuals are located and location will be shared in due course.

5

Installed capacity of main products/ services N.A.

adver[ising inits newspapers 6 [Quantity and value of main products/ services | Income of Rs 28844.71 Lakh as per last available
sold in last financial year audited balance sheet as on 31.03.2024

or Publications. Wetherefore | 17| unber of employees! workmen NIL
recom mend that readerS 8 | Further details including last available financial | May be obtained by sending email at

. . statements (with schedules) of two years, lists of | blusmartfleet.cirp@gmail.com
make necessary inquiries

INVITATION FOR EXPRESSION OF INTEREST FOR
BLU-SMART FLEET PRIVATE LIMITED, OPERATING IN
the businesses of hiring of all types of Cars
(Under Sub-Regulation (1) of regulation 36A of the Insolvency & Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

BLU-SMART FLEET PRIVATE LIMITED
PAN: AAHCG6384R
CIN: U63090GJ2019PTC106075

15th Floor, A Block, Westgate Business Bay, S.G
Road, Jivraj Park, Ahmedabad, Ahmadabad City,

2 | Address of the registered office

creditors are available at URL:
9 | Eligibility for resolution applicants under section | May be obtained by sending email at

before Sendmg any monies 25(2)(h) of the Code is available at URL: blusmartfleet.cirp@gmail.com
r n ri n in n 10 | Last date for receipt of expression of interest 16.02.2026
0 e te g tO .a y 11 | Date of issue of provisional list of prospective 25.02.2026
agreements with advertisers resolution applicants
. . 12 | Last date for submission of objections to 02.03.2026
or otherwise acting on an provisional list
i i 13 | Date of issue of Final list of prospective 12.03.2026
advertlsement In any resolution applicants
manner whatsoever. 14 | Date of issue of Information Memorandum, 17.03.2026
Evaluation Matrix and Request for Resolution
| Plan to prospective resolution applicants
15 | Last date for submission of Resolution Plans 16.04.2026

16 [Process email id to submit Expression of Interest | blusmartfleet.cirp@gmail.com

17 | Details of the corporate debtor's registration Details not available
status as MSME

Date: 31.01.2026
Place: New Delhi

PAWAN KUMAR GOYAL

Interim Resolution Professional of M/s Blu-Smart Fleet Private Limited,
IP Reg Number: IBBI/IPA-001/IP-P00875/2017-18/11473

(Authorization for Assignment valid till: 31/12/2026)

Office: 304, D R Chamber, 12/56,

D B Gupta Road, Karol Bagh, New Delhi

SECOND QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE EQUITY SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UD1131WB1952PLC020342,

Registered Office: 80/31, Diamond Harbour Road, Keolkata- 700 038,
Tel. No.: 033- 2398-3475 7 3289, Email: official@rawjute.in, Website: www.rawjute.in

This second quarterly notice in respect of Exit Offer ("Exit Offer Motice 2")is beingissued in accordance with Regulation
27 of the Securities and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021 as amended (tha
"Delisting Regulations™) and in complance wilh 5EBI Exemplionn Lelter SEBVHO/CFD/CFD-RAC-
DCR1POW2023/4466711 dated Movember 0B, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoters!
Promoler Group (herainaller referred o as the "Promoter Acquirer™) of Easterm General Indusiries Limited {hareinafter
referred to as the "Company "/ "EGIL™), to provide the Remaining Fublic Sharehciders ("Residual / Remaining Public
Shareholders™) of EGIL an exit opportunity. The Acquirer intends to acquina 4500 (Four Thougand and Five Hundred)
equily shares representing 2,.25% of fully paid-up equity share capital of the Company held by the Residual Public
Sharehobders, This Exit Offer Motice 2 is in continuation of and should be read in conjunction with the Initial Public
Anncuncemant dated Dacamber 05, 2023 {"Initial Public Announcement™! "IPA™), the Offer Leltar {"Offer Letter™)
dated December 17, 2024, the Exit Offer Public Announcement {"Exit Offer PA") dated July 16, 2025 published on July
17, 2025, ExitOffer Letler dated July 16, 2025 and Exit Offer Motice 1 dated Detober 23, 2025 published on Dotober 24,
2025

The equity shares of the Company have been delisted from The Calcutta Stock Exchange Limited ("CSE™} l.e., the only
Stock Exchangs whera the aquity shares of the Company were listed, with effect from July 08, 2025 ("Date of
Delisting”)

1. OUTSTANDING EQUITY SHARES AFTER DELISTING

1.1 As the equity shares of the Company have already been delisted, the Acquiter has provided an Exit Gffer In
accordance with Regulation 28 of the Delisting Regulations and in compianca with SEB| Exemplion latter
SEBIHOMCFINCFD-RAC-DCR/P/OW2023/44667/1 dated November 06, 2023, as announced earlier in the
Exlt Offer PA. The remaining Public Shareholders of the Company who did nol or were not able to tender thakr
equity shares or who unsuccessfully tendered their equity shares will be able io offer their equity shares io the
Aogurer al tha price of Rs. 200,50 (Rupees Two Hundred and Fifty Palse Only} ("Exit Price") for a perod of two
year starting from the Date of Delisting i,.2., from July 08, 2025 io July 07, 2027 ("Exit Period™),

1.2 The Exit Offer Letter ("Exit Dffer Letter™) in this regard has been dispaiched to the remaining Public
Shareholders whose names appearad i the register of members of the Company as on July 11, 2025 0n the
event of any shareholder not recaiving or misplacing their Exit Offer Latter, they may obiain a copy by writing o the
Company, clearly marking the anvelope "EGIL- EXIT OFFER"™ at 30:31, Diamond Harbour Road, Kolkata - 700
038 Allematively, the saft copy of the exil offer letter may be downboaded from the websila of the Company al
W, AW ute.in

1.3 Shareholders holding in Dematerialised Form:

The benefical owner and public sharehalders will be reguired 1o send their Tender Form and: other relevant
documents to the Promoter Acquirer at B0/31, Diamond Harbour Rload, Kolkata- FOD033, either by registered post
{ courser or by hand dellvery, at address mentioned above, along with a photocopy of the delivery instructions in
"Of-markat™ mode or counterfall of the defivery instructions in "Of-market” mode, duly acknowladgad by the
depositony participant ("DPT), in favour of "Eastern General Industries Lid. Delisting Escrow Demat
Account™ fillad in-as par tha instructions givan balow:

Mame of the Account in which Equity
Shares will be Transferred

Mame of Depository
Mame of Depository Participant

Easltern Ganeral Industries Lid. Delisting EscroWw
Demat Account

Mational Secuntes Depository Limilad
Anand Rathi Share and Slock Brokers Limited

Depository Participant’s 1D Mo. IMA01 803
Client D No. 10047126
ISIN No. INEOGUIOO 1016

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject 1o any regulatory approvals as may be required, the Acquirer intends to make payments on monthly basis,
within 15 days of the end of the relevant calendar monih ("Monthly Payment Cycle™], The first Monthly Payment
Cycle commenced within 15 days from December (1, 2025 for Equity Shares tendered uplo Movember 30, 2025
Paymants will ba made only to those sharehalders who hava validly tenderad their eguity shares by following the
instructions lald out in the Exit Offer Letter and the application form enclosed therewith ("Exit Application Form')
Plazse nota that the Acguirer raésenvas the nght o make paymeants sarar
Capitalized terms used but not definad in this Exil Cffer Motice 2 shall have the samea meaning assignad to tham as in
the [PA, Offer Letter, Exit Offer PA, Exit Offer Letter and Exit Offer Motice 1. In case the Public Sharehobders have any
quary, ihey may contact the Compliance Officer oftha Company La., Mr. Bavi Singh at ravisinghi@rawjulea.in.
Sd/-
Harsh Vardhan Kejriwal

Place: Kolkata (On behalf of self and other constituents of the

This advertisement is for information purpose only and does not constitute an offer or aninvitation or a recommendation o purchase, fo hold or sell the securities, This is not an announcement for the

offer document,

B~ 5 b .
~rLalchandani
LABS

DR LALCHANDANI LABS LIMITED

Or Lalchandani Labs Limited {our "Company” or the "|ssuer”) was ariginally incorporaled as parinership firm at New Delhi vide Parinership Agreement dated 15th Day of Seplember, 2011 inthe name

of Dr. A Lalchandani Pathology Laboratories. Thereafter, the Partnership Firm was taken over by M's Dr Lalchandani Labs Limited incorporated under the provisions of Companies Act, 2013 vide

cerificate of Incorporation dated 2nd August, 2017 issued by the Registrar of Companies, Delni vide agreement dated 31st August, 2017, For details of changes in the name and registerad office of

curCompany, see "General Information” on page 01 of this Letter of Offer.

Registered Office: M-20 Basement, Greater Kailash-1, South Delhi, New Delhi. India, 110048 | Telephone: + (31) 8873972036 | Contact Person: Saniya Hussain, Company
Secrelary and Compliance Officer  Email: info@lalchandanipathlab.com, Website: https:/Malchandanipathlab.com | CIN: L85320DL2017PLC321605

PROMOTER OF OUR COMPANY: MR. ARJAN LAL CHANDANI, MR. MOHIT LAL CHANDANI & MS. ANCHAL GUPTA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF THE DR LALCHANDANI LABS LIMITED (THE "COMPANY" OR "THE ISSUER" ) ONLY

ISSUE OF UP TO 43,32,000 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 10 EACH OF OUR COMPANY (THE “RIGHTS EQUITY SHARES") FOR CASH, AT PAR, AT APRICE OF
Z10 PER RIGHTS EQUITY SHARE (“ISSUE PRICE") AGGREGATING UP TO #433.20 LAKHS" ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN
THE RATIO OF 01 (ONE) RIGHTS EQUITY SHARE FOR EVERY 01 (ONE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE,
TE# EIE EPJII:]I;EESF?M JANUARY 27, 2026 (“RECORD DATE") (THE “ISSUE"). FOR FURTHER DETAILS, PLEASE SEE “TERMS OF THE ISSUE" BEGINNING ON PAGE 62 OF THE
L .

"Assuming il subscription. Subfectfo finalisation of the Basis of Alotment

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

LAST DATE FOR ON MARKET RENUNCIATION*
Tuesday, February 17, 2026

ISSUE OPENS ON
Wednesday, February 04, 2026

'ISSUE CLOSES ON#
Friday, February 20, 2026

Date: 30.01,2026 Promoter /| Promoter Group)

8 DrLat Pathlabs

——— ___ - —

Dr. Lal PathLabs Limited
CIN: L74899DL1995PLC065388
Regd. Office: Block E, Sector-18, Rohini, New Delhi-110085
Corporate Office: 12" Floor, Tower B, SAS Tower, Medicity, Sector-38, Gurgaon-122 001, Haryana
Phone: +91 124 3016500 | Fax: +91 124 4234468
Website: www.lalpathlabs.com; Email: cs@lalpathlabs.com

Extract of Consolidated Unaudited Financial Results for the quarter & nine months ended 31 December, 2025

(Rs. in million except as stated)
Corresponding
3 months
ended
31 December,

3 months Nine months
ended ended

31 December, | 31 December,

2025 2025 2024

(Unaudited) | (Unaudited) (Unaudited)

Total Income from Operations 6,842 21,375 6,218
Net Profit for the period before Tax and Exceptional items* 1,544 5,391 1,383
Net Profit for the period before Tax and after Exceptional items* 1,243 5,090 1,383
Net Profit for the period after Tax and after Exceptional items* 914 3,776 981
Total Comprehensive Income for the period after tax* 917 3,785 980
Paid up Equity Share Capital (face value of INR 10/- per share) 1,676 1,676 836
Earnings Per Share (of INR 10/- each) (not annualised)
(a) Basic (In INR) 5.42 22.38 5.80
(b) Diluted (In INR) 5.41 22.35 5.79

#*Before non-controlling Interest
Notes:
i. Key numbers of the Standalone Results are as under:

Particulars

(Rs. in million except as stated)
3 months Nine months
ended ended

31 December, | 31 December,
2025 2025 31 December, 2024

(Unaudited) | (Unaudited) (Unaudited)
Total Income from Operations 6,587 20,481 6,005
Profit for the period before Tax and Exceptional items 1,532 5,204 1,436
Profit for the period before Tax and after Exceptional items 1,231 4,903 1,436
Profit for the period after Tax and after Exceptional items 921 3,671 1,054

Total comprehensive income 924 3,678 1,053

ii. The above results were reviewed by the Audit Committee and approved by the Board of Directors in their respective
meetings held on 30 January, 2026.

iii. The Board of Directors, which has been identified as being the chief operating decision maker (CODM), evaluates the Group’s
performance, allocates resources based on the analysis of the various performance indicators of the Group as a single unit.
Therefore there is no reportable segment for the Group, in accordance with the requirements of Indian Accounting Standard
108 - ‘Operating Segments’, notified under the Companies (Indian Accounting Standard) Rules, 2015.

iv. The consolidated other equity(excluding revaluation reserve) as on 31 March 2025 is 20,891 Million.

. The above is an extract of the detailed format of Quarterly and nine months financial results as per Ind AS filed with the
Stock Exchange under Regulation 33 of the SEBI (Listing obligations and Disclosure Requirements) Regulation, 2015.
The full Financial Results of the Quarter and nine months ended 31 December, 2025 is available on the Stock Exchange
websites (www.bseindia.com and www.nseindia.com) and the Company’s website (www.lalpathlabs.com).

Corresponding

Particulars 3 months ended

For and on behalf of the Board of Directors of
Dr. Lal PathLabs Limited

Sd/-

(Hony) Brig. Dr. Arvind Lal

Executive Chairman

Place: Gurugram
Date: 30 January, 2026

“Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Righis Entittements are credited to the demat account of the
Renouncees on or prorto the Issue Closing Date
# Our Board or a duly authorised committee thereof will have the right 1o extend the Issue period a3 it may determine from time to time, but not exceeding 30 (thirty) days from the 1ssue Opening Date
(nclesive of the Issue Dpening Date). Further, no withdrawal of Application shall be permitted by any Applicant after the Issue Closing Date.

Simple, Safe, Smart way of
Application. Make use of it.!!!

* Application Supported by Blocked Amount (ASBA) is & better way of applying to issues by simply blocking the fund in the
bank account, investors canavail the same. For details, check the section on ASBA balow,

ASBA*
FACILITIES OF APPLICATION IN THE ISSUE

In accordance with Regulaton 76 of the SEBI ICDR Reguiations, the SEBI Master Circular and the ASBA
Circutars, all Shareholders desiring fo make an Application in this [ssue are mandatonly required to use the
ASBA process. Shareholders should carefully read the provisions applicabée to such Applicaions before
miaking their Application through ASBA.

For delails, see "Making of an Application through the ASBA process” on Page 68 afthe Latter of Offer,

Please note thal subject 1o SC5Bs, complying with the reguirament of SEBI Circular bearing reference
number CIRICFDVDIL1/2013 dated Januany 02, 2013, itis clarified that for making Applications by SCSBs on
I awn account using ASBA facility, each such SCSB should have a separate account in s own nanme with
any other SEBl-registered SC3B(s). Buch account shall be used solely for the purpose of making an
Appiication in this issue and clear demarcated funds should be avaikable in such account for such an
application,

CREDIT OF RIGHT ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBELE EQUITY SHAREHOLDERS:
In accordance with Regulation 774 of the SEBI ICDR, Regulations, read with SEBI ICDOR Master Circular, the
cradit of Right Entillements and Allotmant of Right Equity Shares shall be made in the dematenalised form
anly

PLEASE NOTE THAT CREDIT OF RIGHT ENTITLEMENTS IN THE DEMAT ACCOUNT DDES NOT, PER
SE, ENTITLE THE INVESTORS TO THE RIGHT EQUITY SHARES AND THE INVESTORS HAVE TO
SUBMIT AN APPLICATION FOR THE RIGHT EQUITY SHARES ON OR BEFORE THE ISSUE CLOSING
DATE BY MAKING FULL PAYMENT TOWARDS SHARES APPLIED. FOR FURTHER DETAILS, PLEASE
SEE THE 'TERMS OF THE ISSUE-PROCESS OF MAKING AN APPLICATION IN THE ISSUE' ON PAGE
68 OF THELETTER OF OFFER.

PLEASE NOTE THAT THE RIGHT ENTITLEMENTS, IF NO APPLICATION IS MADE BY THE ELIGIBLE
EQUITY SHAREHOLDERS OF RIGHTS ENTITLEMENTS ON OR BEFORE THE ISSUE CLOSING DATE,
SUCH RIGHTS ENTITLEMENTS SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE
CLOSING DATE

Please note that our Company has opened 3 separate demat suspense Ezcrow Account [namely, " DR
LALCHANDANI LABS LIMITED RIGHTS ISSUE SUSPENSE ESCROW DEMAT ACCOUNT" ['Demal
Suspense Account) and has credited the Right Entitlemants on the basis of the Equity Shares (a) hald by
Eligivie Equily Shareholders which are hald in physical form as on Record Date, or (b) which are hald in the
Account of the Investor Education and Protaction Fund [(1IEPF") authomty, or (c) of the Eligible Equity
Shareholders whose demat accounts are frozen or where the Equity Shares are lying in the
unclaimed/suspense ascrow account’ demat suspensa account! demat suspensa account { including those
pursuant io Regulation 38 of the SEBI| (LODR) Regulations or detais of which are unavailable with our
Comgpany or with the Registrar on the Record Date or where the Equity Shares have been keptin abeyance or
where instructions have been issued for slopping issue or iransferor whers the letier of confirmadion kang in
the escrow account, of (d) where cradit of the Right Entitfements have relurned/reversadifalad for any
reasons, (&) whers ownership is cumantty under dispute, including any court or reguiatory procesdings or
where any legal nofices have been Esued, il any or (1) such other cases where our Company 15 unable to
credit Right Enfitiernents for any other reasons. Please note that our Company has. credited the Right
Entitlements to the Demat Suspense Aocount on the basis of information avaitable with our Company and fo
sarvg the interest of the Eligible Equity Shareholders o provide them a reasonable opportunity to paricipate
in the msue. The credit of the Raght Entilements to the Demat Suspense Account by our Company does nod
create any right in favour of the relevant Eligibée Equity Shareholder for transfer of the Right Entitlermant to
their demiat account or to receive any Equity Shares in the Issue.

With respect io the Right Entillemenis credited to the Demal Suspense Accounk, the Eligible Equity
Shareholders are requested fo provide relevan detallsdocuments as acceptable to our Company or the
Registrar (such a& applcabde regulatory approvals, seff-aliestad PAN and clieni master sheet of demal
account, details/records confirming the lega! and beneficial ownership of their raspective Equity Shares, ete.)
na [ater than two clear Working Days prior to the Issue Closing Date i.e., by Wadnesday, February 18, 2026,
to enabie credit of their Right Entitlements by way of transfer from the Demat Suspense Account to their
Camat Account at least one day before the Issue Cloging Date, o enable such Eligibla Equity Sharaholders io
make an application in this Issue, and the communication shall serve as an Intimation to such Eligible Equity
Shareholdess in this regard. Such Eligibde Equity Shareholders are also requested 1o ensure that their demat
account, detaits of which have been provided to our Company or the Regisirar accound. is aclive to facilitate
the aforemantionad transfer In the event that the Eligible Equity Shareholders are not able to provide the
relevant defails o our Company or the Registrar by the end of the two clear Working Days prioe to the Issue
Closing Date, Right Entitiernents credited lo the Dermat Suspense Account shall fapse and extinguish in due
course and such Eligible Equity Sharehodders shall not have any claim against our Company and our
Caompany shall not be lable to any such Eligibie Equity Shareholders in any form or manner,

COMPLETION OF DISPATCH OF ISSUE MATERIAL

The dispatch of the Application Form, Letter of Offer dated January 20, 2026, and Right Entilement Letter
('lsgue Material') has been completed on Thorsday, Janvary 29, 2026 for dispatch throwgh emall and for
dispatch through Speed Post [Non-Email), as confirmed by the BTA. In case of Eligibde Equity Shareholders
who have provided their valid Email address (o our Company, the |ssue Malaral has bean sent to their &-mail
address and in case whera Eligible Equity. Shareholders have not provided iheir e-mail address; then the
lssue Materal as applicable has been physically dispatched, on a reasonable effort basis, to the Indian
addressas provided by them.

MAKING OF AN APPLICATION THROUGH THE ASBA PROCESS:

An Investor wishing to paricipate in the lssue through the ASBA facility is requirad to have an ASBA enabled
bank account with SCS5Bs prior fo making the applicafion. Investors desiring fo make an application in the
Issue through the ASBA process, may submit the Application Form In physical mode o the Designatad
Branches of ihe S03B or onlinefelectronic application through the Website of the SCSBs [if made available
by such SCSB) for authorizing such SCSA ta block such Application Money payatie on the Application in their
respactva ASBAAccounts. Invesiors should ensure that they have cormectly submitted the Applcation Form
and have provided an authorization 1o the SCSB, via the leclronic mode or blocking funds in the ASBA
Account equivalent o the Application Maney mantionad in tha Application Form, as the case may be, at the
time of submizsion of the Application. Forthe list of Banks which have been nofified by the SEBI1o act SC5Bs
for the ASBA process, please refer 1o https:iiwww sebi.govinisebiweblother/OtherAction.do?deo
RecognizedFp i=yesintmld=34,

MAKING OF AN APPLICATION BY ELIGIBLE EQUITY SHAREHOLDERS, ON PLAIN PAPER UNDER
ASBAPROCESS

An Eligible Equity Shareholder i India who iz algible to apply under the ASBA process may make an
Apphcalion to subscribe to this Issue on plain papser in terms of Regulation 78 of SEBI ICDR Regulatons in
case of non-receipt of the Application Form as detalled above. In such casas of non-receipd of the Application
Farm through e-mail or physical delfivery (where applicable) and the Eligible Equity Shareholder nol being in a
position to obdain it from any other source may make an Application 1o subscribe to this |ssue on plain paper
with the same details as per the Application Form that is available on the website of the Company, Registraror
Stock Exchange, An Elgible Equity Shareholder shall submil the plain paper Application 1o the Designated
Branch of the SC58 for suthansing such SCSE o block Applicaton Money in the said benk account
rmaintained with the same SCSB. Applications an plain papear will not be accepled from any Eligible Equity
Shareholder who has not provided an Indian address.

Please note that in terms of Regulation 78 of SEBI ICOR Regulations, the Elgibla Equity Sharsholders who
are making the Applcation on plain paper shall not be entited to renounce their Rights Entitliements and
should not uliise the Application Form for any purpose, including renunciation even if it 8 received
subsaquently

The Application on plain paper, duly signed by the Elighde Equity Shareholders including the joint holders, in
the same order and as per the spaciman recardar with his/her bank, mus! reach the office of the Designatead
branch of the SCSB before the Issue Closing Date and should contain the following particulars: 1. Name of
our Company, baing Dr Lakchandani Labs Limited 2, Name and address of the Eligibie Equily Shareholder,
including point holders {in the same order a3 per the specimen recorded with our Company or the Deposifory)
3. Folio Number (in case of Eligible Equity Sharsholders who hold Equily Shares in physical farm as on the
Record Date) DP and Clisnt IT; 4. Except for Applications on behalf of the Central or Stale Government, the
residents of Sikkim and the Officials appomted by the Courts, PAN of the Eligible Equity Shareholders and for
gach Eligible Equity Sharaholder in case of joint mames, irespective of the total value of the Equity Shares
appled for pursuant o this issue. 5. Number of Equity Shares held as on Record Date; 6. Allatment option -
only dermaterialised form. T, Nurnbar of Right Equity Shares entitlad to &, Total number of Right Equsty Shares
appleed for 3. Number of addiional Right Equity Shares applied for, if any [applicable only if entire Right
Entitlements have baan applied for); 10, Total number of Right Equity Shares applied for, 11, Total amount
paid &t the rate Rs.10/- per Right Equity Sharg; 12. Details of the ASBA Account such as the SCSB scocount
number, name, address and branch of the refevanl SC58; 13, In case of non-resident Eligible Edquity
shareholders making an application with an Indizn ddress, details of the NEEFFCNR/MNRD account, such as
the account number, name, address and the branch of the SCSB with which the account 15 maintained; 14
Authorisafion to the Designated Branch of the 3038 to black an amount egquivalent to the Application Money
in the ASBAAcoount; 15, Signaturs of the Eligible Equity Sharehobder | in cass of joint holders, 1o appear in
the same sequence and order as they appear in the records of the 3C58); and 16. All such Eligibhe Equity
Sharsholders shall be deemed to have made the representations, warranties and agreements set forth in
‘Resfrictions on Purchases and Resales - Eligible Investors’ on Page %0 of Latter of Offier, and shall incleda
the following:

I'"We undersiand that nedher the Rights Enfitements nor the Rights Equily Shares have been, or will be,
registerad under the U, 5, Securibies Act of 1993, as amended {the U.5. Securities Act). Or any United
States securibes laws, and may nof be offerad, sold; resold, or ciherwise transferred within the United States
[Including its teritories and possessions thereod, any State of the United States and the District of Columbia)
ithe “United States™), excepl pursuant lo an examption from or in a ransaction nof subject to, the
registration requirements of the U.5. Securities Act and in compdiance with any applicable securibes kxws of
any State of the Uniled Statas in ‘oifshore ransactions” in raliance on Regulabion S undes tha U5, Sacurities
Act ["Regulation §”) to existing shareholders and located mjurisdictions where such offer and sale of the
Right Equity Shares is parmitted under laws of such junsdictions and in compliances with the applicable laws
of suchjurisdictions, [We understands that the issue i nol and under no circumstances is to be construed as
an offering of any Rights Equity Shares or Rights Entilernents for safe in the United States, or as a sokcitation
therain of an offer bo buy any of be said Rights Equity Shares or Rights Entitements in the United States. lwe
confirm thal [We (a) am/are not in the United States and amiare eligibée to subscribe the Rights Equity
Shares under applicable secunties laws, (b) amiare complying with laws of jurisdictions applicable to such
person in connection with the Issue, and (o) understand that neither the Company, nor the Regisirarto the
lssue, nor any other person acting on behalf of the Company will accep! subscriptions from any parson, or the
agent of any person, who appears to be, or who the Company, the Regisirar to the Issue or, any otiver person
acting or acing an behall of the Comgany have reason to balieve i5n the United States or is outside of India
and imedigible to participate in this Issue under the securities laws of thedr purisdiction. |We will noi ofier, sell or
otherwise transfer any of tha Rights Equity Shares which may be acquired by us in any jurisdiction or under
any circumstancas in which such offers or sala is not authorised or to any person to wham it is unkawiul to makea
suich offer, sale orinwilation

152 satisfy, and each account Forwhich liwe areacling sabsfies (a) sl suitability standaras for investors in
invastments of the type subscribed for herein, imposed by the jurisdiction of myfour residence, and (h) is
eligitle to subscribe and is subscribing for the Rights Equity Shares and Rights Entitlements in compliance
with applicabla securities and ather laws of our jurisdiction of residence,

IMe acknowledge that the Company, its affiliates and ather will raly upon the tnuth and accuracy of the
foregoing representation and agreemenis.”

In cazas where Multiple AppScation Forms are submitted for Applications pertaining o Rights Enfilements
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cradited 1o the same demat account, including cases where an Investor submits Application Forms along with
& piein paper Application, such Apphication shall be kable to be rejected.

Investors are requesied ko strictly adhere fo these instructions. Fasure ko do so'could resultin an Application
being regecled, with our Company and the Regisirar and not having any liability to the Investor. The: plasn
papar Application formal will be available on the website ofthe Registrar {L.a www.cameoindia.com) and the
otock Exchange, i wew.bseindia.com).

Dur Company and the Megistrar shall not be responsible if the Applications are not uploaded by the SUS8 or
lunds are not blocked in the investars’ ASBAAccounls on or befors the Issue Closing Date

If the shareholder makes an application wsing the Application Form as well as plain paper, both the
applications shall be liable bo be rejected at the option of the |ssuer,

OVERSEAS SHAREHOLDERS: The distribution of Issue Materials and issue of Rights Entitiements, a5 well
&5 Fights Equity Shares to persons in certain junisdictions outside India, may be resiricted by legal
refjuiremants pravailing in those jurisdichons, Persons into whose possession the Draft Letter of Offer, Letter
af Offer, the Rights Enfitternent Letter or Application Form may come or who receive Rights Entitierment and
propose o renounce of apply for Rights Equity Shares in the issue are required to inform themsshes about
and obaerve such restrictions. For mora details, Soe "Restrictions on Purchases and Resales” beginning
on page 90 of the Letter of Offer. Our Company is undertaking this Issue on a rights basis to the Elbgible Equity
Shareholders and has dispaiched the Application Form, the Rights Entittement Lefter, and other |ssue
material only to the email addresses of Eligible Equity Shareholders who have provided an Indian address to
our Company, In case the Eligitde Equity Shareholdars have providad thesr valid e-mail address, the [ssue
material is sent only 1o thewr valid e-maid address and in case the Eligible Equity Shareholders have not
provided their e-mail address, then The Issue Malterlal is dispalched, on a reasonable efforl basis, 1o the
Indian addresses provided by them, [nvestors can also access the Letier of Offer and the Appiication Form
from the websites of the Reqgistrar to the Issue, our Company, and the BSE,

NOOFFER IN THE UNITED STATES: The Rights Entilements and the Equity Shares have not been and will
not be registerad under the U5, Secunties Acl, or any LS. Siate Securities Laws and may not be offered

sold, resold or otherwise transferred withén the United Skates, excep! in a transaction exempt from, or not
subject to, the registration requiraments of the L5, Securities Act and applicable U5, Siate Securities Ews

Accondingly, the Equity Shares and the Rights Enfittements refemed toin ihe Letter of Offer are being offered
and sold only outside the United Slates in "offshore ransaclions” in reliance on Regulation S to exisling
shareholders located in jurisdiclions whare such ofier-and sale of the Equity Shares andfor righis
entilements is permitied under laws of such prisdictions and in compliance with the applicable taws of such
jurisdictions, the offering o which the Letter OF Offar relates is nof and under no circumstancas is o be
construed as, an offering of any Equiy Shares or Rights Entitiements for sale in the United States or as a
sobcitation tharein of an offer to buy ortransfar any of the said securities,

LAST DATE FOR APPLICATION: The fast date for submission of the duly filked Application Form or a plaén
paper Appication is Friday, February 20, 2026, 1.8, Issue Closing Date. Our Board or any commiftee thereof
may extend the said date for such period as, may daterming from time Lo tirme, subgec! 1o the Issue Pedod nol
excaading M days from the Issue Opening Data (inclusive of the issue Opening Date).

If the Application Form iz not submilied with an 3C3B, uploaded with the Stock Exchanges and the
Application Money is not blocked with the STSB, on or before the 1ssue Closing Date or such date as maybe
extended by our Board or any commities theraad, tha invitation to offar contained in the Letter of Offer shall be
deemed to have been declined and our Board or any committee thereof shall be at liberty to dispose of the
Equity Shares heraby offered, as setout In the section entithed "Terms of the 1ssue- Basks of Allatment” on
page 84 orihe Letterof Dffer.

Please nobte that on the Issue Closing Date, Applications through ASBA process will be uploadad undil 500
p.m. {Indian Standard Tirme) or such extended lime a5 parmitted by the Stock Exchange

Please ensure that the Application Form and necessary detalls are filled in. In place of the Application
number, Investors can mention the reference number of the &-mail received from the Registrar informing
about their Rights Entilement or the last eight digits of the demat account. Altematively, SC5Bs may mention
theirintamal reference numberin placeof the application numbar,

SPECIFIC INVESTORS: Pursuant o the provisions of Reguiation TTB(14b) and 77B{4), Reguiation
B411)i11ii}, and Fegulation 30{2)(d) of the SEBI (lasue of Capital and Disclosure Requirements) Regulafions.
2018, and in accordance with the disclosure regarding our Company's intenbon for allotment of the undes-
subscribed portion of the iszwe fo Specific Investors under the fitke “Alloément of Under-Subscribed Portion of
the Righls Issue” on page 17 of the Letter of Offer dated January 20, 2026, we provide the details of the
apacific Invastors in the Rights izsue ofour Company as follows:

Mame of Specific Investor

1 Arjan Lal Chandani

2 Mohit Lal Chandani

3 Anchal Gupia

4 Harshpaul Singh Takkar
5 Fakesh Kumar Gambhir
6 Anuraag Gambhir

i Radilt Tuli

8 Manav Kapoor

3 Saurabh E‘aehgal

10 Swapnil Khandehwal

11 Chaitanya Jain

Flease nofe that the allofmen! lo the above-stated Specilfic investors shall be. carried owt in the manner
specified under Requlation 3072)fd) of the SEBI [ICDR) Regiiations, 2018,

LISTING: The existing Equity Shares of our Company are listed on BSE Limited ("BSE"). Our Company has
received In-prnciple” approval from BSE for listing the Rights Equity Shares through its lefter dated January
16, 2026, Cur Company has made the necessary application to the Siock Exchange io obiain frading
approval for Rights Entitlierment as required under SEBI ICDR Master Ciroular

DISCLAIMER CLALISE OF BSE: I is fo be distinclly undersiood that the permission given by BSE Limited
shaould not inany way be deemed or construed thal the laiter of offer has been dearad or approved by BSE
Limited, nor does it cerdify the comectness or completeness of any of the contents of the letter of affer. The
Investors are advised to refer 1o the Latler of Offer for the full text of the disclabmer clause of BSE Limiled
under the heading "Dther Reguistory and Stafutory Disthosures -Distlaimer Clause of BSE on page 63 of the
Letter of Offer

AVAILABILITY OF ISSUE MATERIALS: The credit of Rights Enfiiement does nol constiule an offer
invitation bo offer or solicitation for participation in tha Issue. whather direcily or indirectly, and only dispatch of
the lssus Materal shall constitute an offer, invitation or solictation for participateon in the |ssus in accordance
with the terms of the Issue Material Further, recaipt of the lssue Matarials (including by way of alectronic
means) will not constituke an offer, mvtabion to or solicitation by anyone in {1} the United Siates or (1) any
jurisdiction or in any circumstances in which such an offer, invilation ar solicitation & unlawful or not
authorized or to any person to whom it is unlawful to make such an offer, matation or solicstation. In those
circumslances, the Letler of Offer and any othes ssue Malerials must be treated as senl for information anly
and should not be acted wpon for subscription fo Rights Equity Shares and should not be copied or re-
distributed, In part or in full. Accordingty, persons receiving a copy of the fssue Materals should not distribute
or send the kssue Materials in or inbo any jursdiction where 1o do so, woubkd or might contravene local
secunities kaws or regulations, or would subject our Company or its affiliates 1o any filing or registration
requiremant (other than i India). If Issue Material is received by any parson in any such jurisdiction or the
United States, they must not seek to subscribe to the Rights BEquity Sheres. For more details, please sae
Restrictions on Purchases and Resales’ baginning on page 90 of the Letler of Offar.

The Application Farm, the Rights Enbitlement Letter and other [ssue Material will be sent'dispalched anly to
the EEgible Equily Shareholders who have provided an Indian address o our Comgany. In case such Eligible
Equity Shareholders have provided their valid e-mad addeess. The Lafter of Offer, the Application Form, the
Rights Entilement Lettar and othar lssue Matenial will be sent onky to the vasd emas address and in case such
Eligibde Equity Sharehotders have not provided a valid e-mail address, then the Application Farm, the Rights
Entitlemant Lettar and othear Issue Material will be physically dispatched, on a reasonable effart basis, to the
Inchan addresses provided by them, Further, the Letter of Offer will be senbidispatched 1o the Eligible Equity
Sharahaldars who have providad their Indian addresses and who have made a requast in thistegard.
Investors can access the Draft Letier of Offar, the Lettar of Offer, and the Application Form (provided that the
Eligible Equity Shareholders are eligible o subscribe bo the Rights Equity Shares under applicable iaws) on
the wabsites af;

{i) our Company at www.lakchandanipathlab.com;
Ty the Registrar sl www.camegindia.com
(T} the Siock Exchange al www. baeindia.com,

T update the respective Indian addreszes/a-mail addraszes/phona or mobie numbers in the records
maintained by the Registrar or by our Company, Eligible Equity Shareholders should visit
www.camaaindia com, Eligibla Equity Shareholdars can also obtain the detalis of their raspective Rights
Entilements from the website of the Regisirar [i.e. www.cameoindia.com} by enfenng their OF 1D and
Cleenl 1D or fodo number (for Eligible Equity Shareholders who hold Equity Shares i physical form as on
Record Date) and PAMN. The link for the same shalf also be available on the websife of cur Company at
www.lalchandanipathlab.com. Further, our Company will undertake all adequale steps to reach out to the
Eligible Equity Sharsholders who have providad their indian address through other means, as may be
feasible,

For risk factors and other details, please refer to the Letterof Offer,

|f you have queries or grievances in connection with the Rights Issue, you may contact the Regqsirar 1o the
lssie at the detads given below, with a copy to the Company Secretary and Compliance Officer at
info@lalchandanipathlab.com,

REGISTRAR TO THE ISSUE

Cameo Corporate Services Limited
Subramanian Building®, No.1, Club House Road, Chennai - B00 002, India
Tel: 31 44-£0020700 | E-mail: pryaficameaindia.com |

Website: www.camegindia com
Contact Person: Ms. K. Sreepriya | SEBI Reg No: INROQ0003753

All grievances refating to the ASBA process may be addressed to the Registrar fo the fssue, with a copy
of the SCSB, giving full details such as name, address of the Applicant, contact number(s), Email
address of the solefirst holder, folic number or demat account number, number of Rights Equity
Shares applied for, amount blocked, ASBAAccount number and the Designated Branch of the SCSB
where the Application Forms or the plain paper application, as the case may be was submitted by the
Investors along with a photocopy of the acknowledgement slip.

! it}

CAMEO

For Dr Lalchandani Labs Limited

On behalf of the Board of Directors

Sdi-

Saniya Hussain

Company Secretary & Compliance Officer

Date: January 30, 2026
Place: New Delhi

New Delhi




FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
BLU-SMART FLEET PRIVATE LIMITED, OPERATING IN
the businesses of hiring of all types of Cars

(Under Sub-Regulation (1) of regulation 36A

of the Insolvency & Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

. [Name of the corporate debtor along with PAN/ CIN/

LLP No.

BLU-SMART FLEET PRIVATE LIMITED
PAN: AAHCG6384R
CIN: U63090GJ2019PTC106075

|Address of the registered office

15" Floor, A Block, Westgate Business Bay, S.G Road,
Jivraj Park, Ahmedabad, Ahmadabad City, Gujarat, India,
380051

IURL of website,

IN.A.

Details of place where majority of fixed assets are
located

Possession of the fixed assets are yet to be received and
location will be shared in due course.

Installed capacity of main products/ services

N.A.

Quantity and value of main products/ services sold in
last financial year

Income of Rs 28844.71 Lakh as per last available audited
balance sheet as on 31.03.2024

INumber of employees/ workmen

NIL

8. [Further details including last available financial

statements (with schedules) of two years, lists of
creditors are available at URL:

May be obtained by sending email at
blusmartfleet.cirp@gmail.com

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

May be obtained by sending email at
blusmartfleet.cirp@gmail.com

10. [Last date for receipt of expression of interest 16.02.2026

11. Date of issue of provisional list of prospective 25.02.2026
resolution applicants

12. [Last date for submission of objections to provisional 02.03.2026
list

13. |Date of issue of Final list of prospective resolution 12.03.2026
applicants

14. [Date of issue of Information Memorandum, 17.03.2026
Evaluation Matrix and Request for Resolution Plan to
prospective resolution applicants

15. | Last date for submission of Resolution Plans 16.04.2026

16. [Process email id to submit Expression of Interest blusmartfleet.cirp@gmail.com

17.

Details of the corporate debtor’s registration status

as MSME

Details not available

Sd/-
PAWAN KUMAR GOYAL

Interim Resolution Professional of M/s Blu-Smart Fleet Private Limited,

IP Reg Number: IBBI/IPA-001/IP-P00875/2017-18/11473
(Authorization for Assignment valid till: 31/12/2026)

Office: 304, D R Chamber, 12/56, D B Gupta Road, Karol Bagh, New Delhi

Place: New Delhi
Date: 31.01.2026



